
(c) to (e) Five cases have been reported by FCI 
regarding major irregularities in release of wheat as 
under:—

(i) Preliminary investigation made by FCI Vigilance 
Squad revealed that during June, 1996, 22,500 
tonnes of wheat were allotted to Karnal District 
(Haryana) for open sale. Out of this allotment, 
release orders for 14,775 tonnes were issued by 
6.6.96. On 7.6.96, 102 parties had deposited the 
demand draft en-block. Investigations conducted 
revealed that the principle of “First-Come-First- 
Served" was not followed by the officials of District 
Office, Karnal. It was also seen that the officials 
there had issued the release orders even on the 
back date to 18 parties without any specific 
approval of District Manager, the competent 
authority. The Police registered a case against 
the erring officials. The houses of some of the 
FCI officials were raided hv the police. Two FCI 
officials were taken into custody. 5 officers/officials 
have been placed under suspension, including 
one Category I Officer. The State Government 
has handed over the case to CBI.

(ii) In another case, the State Vigilance Deptt. raided 
the District Office, Rohtak (Haryana) on the basis 
of a complaint. During the course of the raid, 
currency notes were reported to have been 
recovered from the residence of some FCI 
officials. In this case 4 officials were placed under 
suspension. FIR has been registered by the Police 
on 31.1.1996.

(iii) There has also been a case where it was 
reported that about 10,000 tonnes of wheat was 
sold in Orissa to traders from A.P. instead of 
local traders. After investigation, major penalty 
proceedings have been initiated.

(iv) There was a complaint that in West Bengal 
quantity of about 24,000 tonnes of wheat was 
sold just in one day and the State Civil Supplies 
Corporation was denied allotment. The 
Investigating Officer stated that the State Civil 
Supplies Corporation denied having made any 
formal request for allotment of wheat. It was also 
found that the concerned FCI officer had 
exceeded the prescribed limit of allotment.

(v) In yet another case a complaint regarding issue 
of Release Orders for 2000 tonnes of wheat after 
receiving illegal gratification was reported in 
Gujarat. The investigation in this case has not 
been completed as yet.

Godowns

5436. SHRI ANNASAHIB M.K. PATH : Will the 
Minister of FOOD be pleased to state :

(a) the number of godowns hired by the Food 
Corporation of India in Maharashtra;

(b) the total amount spent on rent for these godowns 
during 1995-96;

(c) whether the Government propose to open/construct 
more godowns in Maharashtra, and

(d) if so, the details thereof ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) The Food Corporation of India has hired 34 godowns 
(33 Covered and one Cover and Plinth) in the State of 
Maharashtra as on 1.4.1996.

(b) An amount of Rs. 8.49 crores was spent on 
account of rent for these hired godowns by the FCI during 
the year 1995-96.

(c) and (d) There is an ongoing project of construction 
of a godown of FCI at Sholapur with a capacity of 10,000 
MT which is likely to be completed by the end of 
1996-97.

[Translation]

Fisherman Community

5437. SHRI VISHAMBHAR PRASAD NISHAD : Will 
the Minister of WELFARE be pleased to state :

(a) the details of the States in the country where the 
fisherman community has been placed under Scheduled 
Castes/Scheduled Tribes category;

(b) whether Scheduled Castes/Scheduled Tribes 
certificates are issued by the State Government of Uttar 
Pradesh, Delhi, Bihar Madhya Pradesh, Orissa and 
Maharashtra etc. to the fisherman community in the name 
of Majhwar, Gond, Turajha, Mallah, Beldar, Dewar, Maazhi 
etc. sub-castes;

(c) if so, the details alongwith their occuption and 
social status of these castes;

(d) whether the Union Government propose to include 
the fisherman community in the Scheduled Castes/ 
Scheduled Tribes category;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) : (a) No community by the name 
of ‘Fisherman’ has been specified as a Scheduled Caste



or Scheduled Tribe in relation to any State or Union 
Territory.

(b) and (c) A Statement is enclosed.

(d) and (f) Proposals for the inclusion of various 
fisherm an communities in the SC/ST lists of the
representative States/UTs are under the consideration of
the Government.

STATEMENT

‘Majhwar’, lGond\ ‘Mallah’, ‘Beldar and ‘Dewar’ are 
specified as Scheduled Castes or Scheduled Tribes in 
relation to the following States/Union Territories :

(i) Majhwar : as Scheduled Caste in Uttar
Pradesh and Scheduled Tribe in
Madhya Pradesh.

(ii) Gond : is Scheduled Caste in Uttar
Pradesh and Scheduled Tribe in
Andhra Pradesh, Bihar, Gujarat, 
Karnataka, Madhya Pradesh, Orissa, 
Maharashtra and West Bengal.

(iii) Mallah : as Scheduled Caste in Delhi and
West Bengal.

(iv) Beldar : as Scheduled Caste in Madhya
Pradesh, Orissa, Uttar Pradesh and 
West Bengal.

(v) Dewar : as Scheduled Caste in Madhya
Pradesh and Orissa.

‘Turaiha’ (not ‘Turajha’) is a scheduled Caste in Uttar 
Pradesh. ‘Majhi’ and Majhi (Nepali) (not Maazhi) are 
specified as a Scheduled Tribe in Madhya Pradesh and 
a Scheduled Caste in Sikkim, respectively. As such, 
persons belonging to these communities are eligible for 
SC/ST certificates in respect of the States/UTs in relation 
to which they have been so specified. Fishing is the 
traditional occupation of some of these communities.

Recommendations of Mandal Commission

5438. SHRI RAM KRIPAL YADAV : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) whether the recommendations of the Mandal 
Commission have been implemented in Mahanagar 
Telephone Nigam Limited;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the action taken against the officers entrusted 
with the task of implementation ?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) Yes, Sir.

(b) There is complete ban on outside recruitments in 
non-gazetted cadres except in case of Junior Telecom 
Officers. In the case of JTO’s Mandal Commission 
recommendations are being implemented by MTNL

(c) Not applicable in view of (b) above.

(d) Question does not arise.

[English]

Construction of Hostels in Madhya Pradesh 
and Maharashtra

5439. SHRI NAND KUMAR SAI 
WELFARE be pleased to state :

Will the Minister of

(a) the hostels constructed for the students belonging 
to Scheduled Castes and Scheduled Tribes in Madhy 
Pradesh and Maharashtra during the last three year 
location-wise;

(b) the financial assistance provided by the Union
Government for the construction of Hostels during the
above period; and

(c) the number of hostels under construction and 
proposed to be constructed during 1996-97 ?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) ; (a) A location-wise list of hostels 
for which the grants were released by the Ministry of 
Welfare for SC/ST students in Madhya Pradesh and
Maharashtra during the last 3 years is given in the
enclosed Statement-I.

(b) The financial assistance provided for construction 
of Hostels for SC/ST Boys & Girls is in the enclosed 
Statement-ll.

(c) The Government of Madhya Pradesh has 
reported that they are not sending any new proposal 
for construction of hostels for SC/ST boys & girls and 
instead they would accord priority to complete the on
going construction work. No fresh proposals has been 
received from the State Govt, of Madhya Pradesh for 
ST Boys & Girls hostels and from the Government of 
Maharashtra for construction of SC/ST boys and girls 
hostels.


